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Ranjeet Kumar Tiwary @ Ranjit Kumar Tiwari APPELLANT
Vs
The State of Bihar and Others RESPONDENT
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Hon'ble Judges : R.S Garg, J;Nagendra Rai, ]
Bench : Division Bench

Advocate : Ripu Daman Prasad Singh, for the Appellant; Abbas Haidar, for
State, for the Respondent

Final Decision : Dismissed

Judgement

1. This Appeal is directed against the order dated 26.9.2003 passed by the
learned Single Judge dismissing the Writ Application (C.W.]J.C. No. 7160/2003)
[being reported in this Issue at pg. 206] filed by the Petitioner challenging the
order of acquisition of 2 decimals of land out of Plot No. 933 for laying down a
road in Mushahari Anchal at the juncture of two villages namely, Manika Harikesh
and Naya Gaon.

2. The question that was urged before the learned Single Judge has been
reiterated before this Court. It is submitted that no notice was served upon the
Appellant-Petitioner. In our view the learned Single Judge has rightly rejected the
same as admittedly the Appellant had filed an objection which was only
considered in the enquiry and the authorities came to the conclusion that the
acquisition of the land has been made for construction of a road which will be
beneficial to more than 100 persons. In our view this acquisition has been made
in accordance with the provisions of the Land Acquisition Act.

3. There is no merit in this Appeal. The same is rejected.
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